FORM A
PUBLIC ANNOUNCEMENT

{Under Regulation & of the Insclvency and Bankruptcy Board of India
{insalvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
ARCHIS ENTERPRISES (INDIA) PRIVATE LIMITED COMPANY

RELEVANT PARTICULARS
L | Name of corporate debior ARCHES ENTERPRISES (INDIA) PRIVATE LIMITED
E.IMEdhmprﬂliundm{H:tn O605,2013

3. | Authority uncier whch cormorate datitor Regstrar of Companias - Pung

1S Poeporated |/ regietesed I ——
4. | Corporaie Identfty Nao. of comomie USE000EN201 3PTC 14T 256
debioy
5. | fedoress of the registered office and Regt, Offios: PLOT NO.54, BMAGESHREE, BHISE
princpal offics {f any) ol corporese COLONY, WILL WARALE, AMIBI RDAD, TAL NeRAL
dsttor = TR EGADN - 410507 Maharashirs
5. | Irsolvency commencement dafe in 12032024 [bevrg the date of Ordar by NCLE
respect of corporate debloe Mumibail Communicated 1o 7P on £503-2024
7 | Estmatad oo of closum of insohoncy | OB00.20.24
g8 |Neme and the regstration number af Rahul Dol
the irsolvency professonal acting as 158 PR 00/ P PO2EIA 2023 2024/ 14367
e resihalion professons)
g, | Address and emall of the interm A&06, Shalbhadks Agartiment. Datta Mandir Road,
|mmmmmﬁ.asm@am Maled (East), Mumibai - 400 087
| the Bond ki g oo
a0, | Address end el 1o be used for A-406, Shalbhacka Agartment. Datta Mandr Boad,
| correspordence with the infenm MWakad |Ezed), Mumiai - 400 087
| esolution professionsd omahis@gmailoom
11| Lt date Sor sdrission of s 25032024 (14 days from Bie date of wilevsston of
e ] e | Omder m Insohenty Professional
42.| Classes of cradiioes, If any, under Nt Appilcainke

\clause: (b} of subsection (GA) of
senmilasfeﬂmr-mwrmmmrn

| resciution professions -
13| Names of Insohency Professionals Mot Applicainie
| identifiext to act 88 Authorsead
Reprsortative of oreditors n a class
(Thies names for each class)
14| (a) Redevirdt Forrs snd. Westshnde
(b} Dtals of authonzed sepresentatives | hitpsy/ibbi govany homey' downkoads
i arviale at Prpacal Address: AA0E, Shavibhardin Apartmen,

Detia Mandir Road, Malad (East) Murnbes - 400 (G

Matice is heraby given thal the National Company Lew Tribunal has ordered the
commencement of B corporate iInsolvency resolubon pracess of the ARCHIS ENTERPRISES
(INDIA) ERIVATE LIMITED on 12-032.2024
The creditors of ARCHIS ENTERPRISES (INDIA} PRIVATE LIMITED are harshy called upan to
suibimit thair ¢laemes with praof on ar before 29.03. 2024 o the interim resolution proféesaional at
the address mentionad agalnst entry Mo, 10,
The fnanciad creditore shall subimit thalr caims winh preal by electronic means anly. All ather
cradiors may submit the claims with proaf in persan, by post ar by elactronic means.
Fhe cialms with proof are 10 be submitted as parfollowing specified forms:
Farm B:- For Claime by Oparatong! Creditors Excapt Workmen and Employees
Form U: - For Claims by Financial Creditors
Farm D:- For Clairms by A Workoman or An Employee
Form B - For Claems by Authdrized Representative of Waorkmen and Employeas
Farm F; - For Ciaims by Other Creditors,
Copyof the above Forms can be downloaded from httpss/ ool gow.iny hame, o
Submission of false or misieading proots of claim shall attract penalties unc %
Lp’,
1l

Date; March 16, 2024
Place: Mumbal Rahul Drolia lnterdm Resaluth
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FORM A: PuBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016)
FOR THE KIND ATTENTION OF THE CREDITORS OF ARCHIS ENTERPRISES (INDIA) PRIVATE LIMITED COMPANY

RELEVANT PARTICULARS =
1. Name of corporate debtor ARCHIS ENTERPRISES (INDIA) PRIVATE LIMITED
2 Date of incorporation of corporate debtor 06/05/2013
3 Authority under which corporate debtor is incorporated | Registrar of Companies - Pune

/ registered

4, Corporate Identity No. / Limited Liability Identification | U93000PN2013PTC147256
No. of corporate debtor

5. Address of the registered office and principal office (if Regd. Office: PLOT NO.54, BHAGESHREE, BHISE COLONY, VILL
SV SO pEmE Rt VARALE, AMBI ROAD, TAL MAVAL

TALEGAON - 410507

Maharashtra
6. Insolvency commencement date in respect of corporate | 12-03-2024 (being the date of Order by NCLT, Mumbai) 2
debtor Communicated to IRP on 15-03-2024

7. Estimated date of closure of insolvency resolution | 08-09-2024

process
8. Name and registration number of the insolvency | Rahul Drolia
professional acting as interim resolution professional IBBI/IPA-001/1P-P-02834/2023-2024/14367

9, Address and e-mail of the interim resolution | A-406, Shalibhadra Apartment, Datta Mandir Road, Malad
professional, as registered with the Board (East), Mumbai — 400 097
rahuldrolia@gmail.com

10. | Address and e-mail to be used for correspondence with | A-406, Shalibhadra Apartment, Datta Mandir Road, Malad =

the interim resolution professional (East), Mumbai — 400 097
cirp.archis@gmail.com
11. | Last date for submission of claims 29-03-2024 (14 days from the date of intimation of Order to

Insolvency Professional

12. | Classes of creditors, if any, under clause (b) of sub- | Not Applicable
section (6A) of section 21, ascertained by the interim
resolution professional

13. | Names of Insolvency Professionals identified to act as | Not Applicable
Authorised Representative of creditors in a class (Three
names for each class)

14, (a) Relevant Forms and Weblink:
(b) Details of authorized representatives are | https://ibbi.gov.in/home/downloads
available at: .

Physical Address: A-406, Shalibhadra Apartment, Datta
Mandir Road, Malad (East), Mumbai — 400 097

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate insolvency
resolution process of the ARCHIS ENTERPRISES (INDIA) PRIVATE LIMITED on 12-03-2024.

The creditors of ARCHIS ENTERPRISES (INDIA) PRIVATE LIMITED are hereby called upon to submit their claims with proof on or
before 29-03-2024 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims
with proof in person, by post or by electronic means.

The claims with proof are to be submitted as per following specified forms:

Form B: - For Claims by Operational Creditors Except Workmen and Employees

Form C: - For Claims by Financial Creditors

Form D: - For Claims by A Workman or An Employee

Form E: - For Claims by Authorized Representative of Workmen and Employees

Form F: - For Claims by Other Creditors.

Copy of the above Forms can be downloaded from https://ibbi.gov.in/home/downloads

Submission of false or misleading proofs of claim shall attract penalties under IBC 2016.

Rahul Drolia
Interim Resolution Professional
IBBI/IPA-001/IP-P-02834/2023-2024/14367

Date: March 16, 2024
Place: Mumbai




